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arrangements for supplying clean drinking
water on the Jhalawar Road station have been
found satisfactory.]
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t [AMOUNT DUE FROM VENDORS AND
CONTRACTORS ON N.E. RAILWAY

218. SHRI B. N. BHARGAVA: WIH the
Minister of RAILWAYS be pleased to state the
time by when the amount due from the
vendors and the refreshment room contractors
on the North Eastern Railway i likely to be
recovered and the amount which is likely to
be written off?]
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MINISTRY OF RAILWAYS (SHRI RAM

SUBHAG SINGH): It is not possible to> give any
indication of the time by
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which the amount due from the vendors and
the refreshment room contractors on the North
Eastern Railway s likely to be recovered nor
can it be said as to what amount is likely to be
written off. Every endeavour is b:ing made to
recover as much amoun: as possible by
adopting measures suc'i as negotiations,
arbitration and other legal means.]
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SHRI N. SRI RAMA REDDY: Is it a fact
that the system of entrusting Railway
Refreshment Roomg to the contractors has
been done away with all over India?

SHRI RAM SUBHAG SINGH: Not on all
the stations. At some stations there are still
some private caterers.
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PanpDIT S. S. N. TANKHA: May I know
the amount of money, if any, that has become
time-barred?

SHRI RAM SUBHAG SINGH: Actually,
the list runs to two or three pages and I will
place it on the Table of the House. These
arrears started from the period 1951—1961
and now it comes to Rs. 45,000. This includes
so-many charges.

SHRI FARIDUL HAQ ANSARI: I suppose
the system seems to be wrong. May I know
whether any advance amount is taken
generally from these contractors before the
contract is given to them?

SHRI RAM SUBHAG SINGH: The system
was wrong because in every case advance was
not taken and therefore these arrears went up.
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